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     O  R  D  E  R 

 

26.08.2019 -  Learned counsel for the Appellant submits that earlier offer was 

given by the Appellant to ‘TamilNadu Mercantile Bank’ which has not been 

accepted by them.  He prays for and is allowed three weeks’ time to revise the 

efforts to reach the terms of settlement providing the time period for which total 

amount will be paid by the Appellant.   

By way of last chance, we give one opportunity to the parties to reach the 

settlement.  If a reasonable offer is given by the Appellant to pay the amount 

within a stipulated period in part, by way of part payment, as normally given in  

         …..contd. 
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a ‘Resolution Plan’ the   ‘TamilNadu Mercantile Bank’ will consider the same 

taking into consideration that ‘Corporate Debtor’ is a ‘MSME’ and on liquidation 

the Bank may not get the total amount as the Appellant intends to offer. 

 Post the case for ‘Orders’ on 26th September, 2019. 
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